SEC.II-A
IN THE SUPREME COURT OF INDIA
CRIMINAL APPELLATE JURISDICTION

CRIMINAL MISCELLANEQUS PETITION NO. 18766 AND 18767 OF 2015
(Application for extension of interim bail and exemption
from official translation)
IN
PETITION FOR SPECIAL LEAVE TO APPEAL(CRL) NO.4671 OF 2015

MOHAN SINGH .. .PETITIONER
VERSUS
STATE OF MADHYA PRADESH . . .RESPONDENT

OFFICE REPORT
(IN DISPOSED OF MATTER)

The matter above mentioned was listed before the Hon'ble
Court on 29*" May, 2015, when the Court was pleased to pass
the following order:-

“The learned counsel for the petitioner has drawn
our attention to Annexure P10, which is prescribed
by Department of Anaesthesiology & Resuscttation,
Medical College, Jabalpur, as per which, the
petitioner was advised surgery as he is suffering
from acute spondylitis. On our specific query to the
learned counsel for the petitioner, he states that
no date for such surgical operation has been fixed
so far.

Going by the medical record, which is
produced,and the aforesaid advice of the Doctors, we
are of the opinion that the petitioner should be
granted interim bail for a period of two months.

It is directed that the petitioner shall be
released after two weeks. During this period of two
weeks, the petitioner shall consult his Doctors as
to whether surgery is really needed or not and if
surgery is needed, then he shall get the date of the
surgery fixed.

In that event, he shall be released 10 days
before the date of surgery. If no surgery is
required, he shall be released on furnishing such an
opinion of the Doctors. In either case, the total
period of interim bail shall not exceed two months.

With the above directions, the Special Leave
Petition is disposed of.”
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It is submitted that the application for extension of
interim bail(Criminal Miscellaneous Petition NO. 14841 of
2015) was listed before Hon'ble Court on 2™ November, 2015,
when the Court was pleased to pass the following order:-

“For the reasons stated in the
application, interim bail granted vide order dated
29.05.2015 is extended by another two months from
today.

Crl. M.P. NO. 14841/2015 stand disposed
of.”

It is further submitted that Mr. Kuldip Singh, Advocate

for the Pettioner has again on 28" October, 2015 filed
applications for extension of interim bail and exemption from
filing official translation. The applications have been
registered as Criminal Miscellaneous Petition Nos.18766 and
18767 of 2015 respectively.

It is further submitted that Original Paper Books have
been destroyed. The Paper books as supplied by counsel
earlier are placed before Hon'ble Judges.

The applications in the matter above-mentioned are,
therefore, listed before the Hon'ble Court with this office
report.

DATED this the 31°* Day of October, 2015.

ASSISTANT REGISTRAR

Copy to:-
Mr. Kuldip Singh, Advocate

ASSISTANT REGISTRAR
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